Lunatic Asylums.

ACT No. XVIII oF 1886.

177

PasseEp BY tHE GoveErNor GEnERAL OF INDIA 1IN COUNOIL.

(Received the assent of the Governor General on the 24th

September, 1886.)

An Act to amend Act XXXVTI of 1858,

VW HEREAS it is expedient to amend Act XXXVI
of 1858 (an Adct relating to Lunatic dsylums) ;
It is hereby enacted as follows:—

1. After section 6 the following shall be inserted,
namely :—

“6 A. (/) Where a person found wandering at
large who is deemed to be a lunatice, or where a person
believed to be dangerous by reason of lunacy, is ap-
prehended and sent to the Magistrate or the Commis-
sioner of Police, or where, on report or information
that a person deemed to be a lunatic is not under

proper care and control or is cruelly treated or neg-

lected, the Magistrate or the Commissioner of Police
sends for him and then determines to proceed as pre-
scribed in section 4 of this Act, the Magistrate or the
Commissioner of Police, on the request of the medical .
officer, may, by order in writing, authorize the -deten-
tion of the supposed lunatic for sueh time, not exceed-
ing ten days, as, in the opinion of the Magistrate or
the Commissioner of Police, may be necessary to
enable the medical officer to form an opinion on the
question whether or not the supposed lunatic is a per-
son with respect to whom a ¢ertificate in the form A

in the schedule to this Actought to be signed.

¢ (2) If the medical officer certifies further deten-
tion than has been authorized under sub-section (I)
to be necessary to enable him to form his opinion on
that question, the Magistrate.or the Commissioner of
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Police may from. time to time, by order in writing,
authorize. such further detentlon as he deems to be
necessary :

“Provided that a supposed lunatic shall not be
detained for the purpouse of this section for a longer
time than fourteen days from the date on which the
first order authorizing his detentlon for that purpose
is made.

“(8) The Executive Government may from time
to time make rules as to the place of detention, and
the care and treatment, of supposed lunatics detained
under this section.” ‘

9, To section 9 the words Sub]ect to the pro-
visions of any enactment for the time being in force,”
shall be prefixed.

3. After section 17 the followmg shall be inserted,
namely :—

“1%7 A, When an Executlve Government has not
established within its limits a public asylum for the
reception and detentlon of lunatics under this Act,
the Governor General in Council may from time to
time appoint an asylum established in British India
beyond those limits to be an asylum to which a Ma-
gistrate or Judge exercising jurisdiction within those
Lmits may send lunatics as to an asylum established
under this Act for the division in which his Jurlsdlc-
tion is situate. '

«“1% B. The Governor General in Councll may .
from time to time, by order, direct, with respect to
any part of British India which is not annexed to a
presidency or, being annexed to the presidency of
Fort William, Fort St. George or Bombay, is situated
at a greater distance than three hundred miles from
Caleutta, Madras or Bombay, respectively, that any
lunatic asylum in British India named in the order
shall be deemed for that part to be a lunatic asylum
at the presidency for the purposes of thls Act ”



